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vxlent poicy of Reserve Bank of
India (RBI), no Urban Cooperative
Bank is allowed to be organised for
exclusive benefit of a particular reli-
gion and open membership is insisted
upon. The Urban Cgoperative Banks
with limited area of operation, open
membership and democratic manage-
ment should be in a position to under-
stand the problems of all its members
including those from  minorities
and extend financial help and there is
no need fer setting up a separate ban.
king institution for the purpose.
Thoygh there may be some banks
which are stated (g have more mem-
bers belonging to particular minority
communities, there ijs no functioning
bank set up exclusively for minori-
ties in the country.

(P) to (d) Do not arise

State level Inter_Institutional
Commiittee

4330, DR. BALDEV PRAKASH:
Will the Minister of FINANCE be
pleased to state;

(a) whether it is a fact that Reserve
Bank of India has constituted State
Level Inter-Institutional Committees
to help sick industrial units in the
States by liberalising facilities for
financia] help;

(k) whether it is also a fact that
State Leve] Inter-Institutional Corm-
mittees is working in Pupjab for the
last five years: and

(¢) if so. the details of the help ren-
dered te industrial ynits in the State
during this period, till date?

—

THE MINISTER: OF STATE IN
THE MINISTRY OF FINANCE (SHRI
DALBIR SINGH): (a) The Reserve
Bank of India has constituted Stare
Level Inter Institutional Committees
(SLIITCS) in various States with a
view tg providing forums for adeq-
uate inter facing berween the State
Governmenti and iis agencies on the
one hand and the Terms Lending
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Institutions like State Finance Cor-
porations (SFCsy and Banks on the
other hand. The role of the SLIICs
5 mainly;

(a) promoting coordination betyween
banks and financial institutions:

(ii) provision of adequate intras-
1ructure facilities for the SSp Sec-
tor in the State;

(iii) considerating general prob-
lems relating 1o sanction of credit
to SSI units: and

(iv). considering sickness in the
SSI Sector and steps rehabilitation
ol potentially viable units;

(b) and (c) SLIIC is funcrioning in
Punjab since June, 1985. Sipce the
SLIIC is mainly concerned with dis.
cussing sickness in the SSI Sector in
ithe State in general and is not expec-
ted 10 rake up individual cases of sick
ness in normal course, the Reserve
Bepk of India has indicated that it is
unable to furnish data regarding help
rendered by the SLIIC to individual
cick units in the State.
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Flouting of CCI guidelines by Shri
Krishnamurthy
4332; SHRI CHIMANBHAL:
SHRI SARADA MOHANTY:
SHRIMATI MIRA DAS:
SHRI ANANTRAY DEV.
SH.ANKER DAVE:

Will the Minister  of FINANCE be
pleased to state:
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(a) whether Shri Krishnamurthy,
who resigned from Planning Com.
mission_ flouted CCI guidelines while
tradmg his 20,010 shareg of fair
Growth Finincial Services Limited
during lock in period;

(b) whether it is a fact that Mr.
Krishnamurthy bought F.F.S.L|
shares at Rs. 10, while the trading
price he got is equivalent to Rs. 800
per share, and whether according to
the market price he would make
profit of Rs, 1.6 crores on the in-
vestment of Rs, 2 Jakhs;

(¢). whether it is alsg a fact that
one Pradip Paliwal sold F.F.S.L.
shares at that time tg principal brok-
er of F.F.S. L, Mr. Pallav Sheth at
the price of Rs. 850, per share ar-
ound April, 1992; -

(d) whether Mr,. Krishnamurthy
when he was headipg Maruti Udyog
Limited hasi known Mr. Rajgharia as
Maruti dealer to whom he transfer-
red his F. F. S. L. shares; and

(e) whether C.B.I has a complete
dossier on Mr. Krishnamurthy, if so,
what are the major details?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (e)
The matter is under investigation by
CBI.

India to joip multilatera]l investment
Guaranty Agenmcy

4333. SHRI N. GIRI PRASAD: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Indian
Government have agreed to join
Muliilatera] Investment Guaranty
Agency (MIGA) under the pressure
of World Bank;

(b) if so, what are the details there-
of and

(c) What are .the Indlan laws (o be

amended and to what extent to suit

the needg of the foreign -investors

* under MIGA?



